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Disclaimer SESI

¢ Information contained in this presentation is as on February 28, 2025.

¢ The information contained in this presentation is only for
Educational and Awareness Purposes related to securities market.

¢ This presentation is only for Educational and Investor Awareness
Programs and shall not be used for any legal interpretations.

¢ SEBI or Stock Exchanges or Depositories shall not be responsible for
any damage or loss to any one of any manner from use of this
material.

% Suggestions or feedbacks, if any, may please be sent by mail to
feedback@sebi.gov.in .
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Rights Issue — Overview Sial

» Offer of securities by a listed Company to those who are
shareholders of the Company as on the record date fixed for the
said Rights Issue.

» Decision to have a Rights issue - Taken by the Board of Directors of
the Company.

» Existing shareholders as on a particular date (Record Date) are
offered a right to subscribe to the Rights Issue using their Rights
Entitlement

» Shareholders also have the right to:

- Renounce their Rights Entitlement (in full or part)

- Apply for additional securities over and above what they are
entitled to.

https://investor.sebi.gov.in



https://investor.sebi.gov.in/

Rights Issue — Types of Securities Offered S£3|

shares I

Equity Share where the full Issue Price is paid upfront

Partly paid
equity shares

Equity Share where only a part of the Issue Price is paid
upfront.

Balance “Call money” is paid in within 12 months of issue.

Non payment of -“Call money” can lead to forfeiture of shares.

Convertible Debt
Instruments -

Instrument which creates or acknowledges indebtedness.
Convertible into equity shares of the issuer at a later date

Or without the option of the holder of the instrument, whether
constituting a charge on the assets of the issuer or not

Warrants attached
to equity shares
and convertible
securities

Holder is entitled to buy equity shares at an exercise price on a
later date (within the tenure of the warrant);

Attached to equity shares or convertible securities

https://investor.sebi.gov.in
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Rights Issue — Key Terms SEQI

Record Date

Date announced by the Company.

Date for determining the shareholders to whom the Rights Issue
will be made and who would be eligible to participate in the Rights
ISsue.

Disclosed to the Stock Exchanges.
Provided on the Letter of Offer (LOF)/ Application Form.

Rights
Entitlement
(RE) and
Ratio

Number of securities that a shareholder is entitled to in a Rights Issue.

Typically in proportion to the number of equity shares held by the
eligible shareholder on the Record Date;

Disclosed to the Stock Exchanges.
Provided on the LOF/ Application Form.

Renunciation
of REs

Transfer of REs by an eligible shareholder, either on-market or off-
market, to another person, whether an existing shareholder or not, in
exchange of a consideration or otherwise;

May be done to the full extent of the REs or for a part of the REs
received by a shareholder.

https://investor.sebi.gov.in n
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Rights Issue — Key Terms s;al

- Period during which shareholders/ investors can renounce or

Renunciation S .
transfer their Rights Entitlements;

FEoe - Disclosed in the Letter of Offer (LOF).

Rights Issue - Price to be paid by an applicant to subscribe to the securities

Price offered through Rights Issue.

- Minimum period of 15 days.

Issue Period May be extended to maximum of 30 days between Issue Opening
Date and Issue Closing Date, inclusive of both days, during which
applicants can submit their applications.

- Disclosure relating to the intention of the Promoter and Promoter

Promoter

Group to participate in the Rights Issue.

Subscription : . :
n 'PH - Made in the section “Capital Structure” of the LOF.

- Application Supported by Blocked Amount.

- To make an application authorizing the Self Certified Syndicate
Bank (SCSB) to block the application money in an ASBA account

maintained with the SCSB
 https://investor.sebi.gov.in

ASBA
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Rights Issue — Key Documents Sial

« Draft offer document
Draft Letter of < Filed with SEBI for observations
Offer (DLOF) * Includes issue related information and disclosures
« Made available on website of SEBI and Lead Managers

« Final offer document
* Includes the Issue Price, Rights Entitlement (RE) Ratio, Issue Period,

Letter of Offer Renunciation dates, other key terms of the Rights Issue, etc.
(LOF) « Available on website of SEBI, Lead Managers, Registrar to the Issue,
Company.

» Also Filed with the Stock Exchanges
« Copy may be requested from Lead Managers, Registrar or Company

o « To make an application for allotment of securities in the Rights Issue
Application

Form « Sent via e-mail / dispatched through registered post, speed post,

courier at-least 3 days before issue opening

* Online application form provided by SCSB/ through Registrar's Web-
based Application Platform (RWAP - on website of Registrar)

(including online
application form)

https://investor.sebi.gov.in n
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Rights Issue — Key Documents Sial

Abridged « Abridged version of the LOF
Letter of Offer

Sent to the shareholders along with the Application Form

(ALOF)  Sent via e-mail/ dispatched through registered post /
speed post/ courier at-least 3 days before issue opening

« A letter/ notification containing details of Rights

Entitlement
Rights « Sent to shareholders who are eligible for rights issue
Entitlement « Contains details of number of equity shares held by the
L etter shareholder as on the Record Date, RE ratio, number of

securities entitled to apply etc.

 Sent via e-mail/ dispatched through registered post /
speed post / courier at-least 3 days before issue opening

» Also available on website of Registrar to the Issue

https://investor.sebi.gov.in n
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~Sample Rights Issue Application Form (1/4) Sial

ISSUE OF 42,26,26,894 PARTLY PAID-UPEQUITY SHARES OF FACE VALUE OF < 10 EACH (“RIGHTS EQUITY SHARES”) OF OUR COMPANY
FOR CASH AT A PRICE OF < 1,257 PER RIGHTS EQUITY SHARE (INCLUDING A PREMIUM OF < 1247 PER RIGHTS EQUITY SHARE)
AGGREGATINGTO0<5,31,24,20,05,758 ON ARIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO
OF 1 (ONE)RIGHTS EQUITY SHARE FOR EVERY 15FULLY PAID-UPEQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS
OF OUR COMPANY ON THE RECORD DATE, THAT IS, ON MAY 14, 2020 (THE “ISSUE"). FOR DETAILS, SEE “TERMS OF THE ISSUE” ON
PAGE 272 OF THE LETTER OF OFFER.

PAYMENT SCHEDULE FOR THE RIGHT S EQUITY SHARES

Amount Payable per Rights Equity Share* Face Value ) | Premmum ) | Total )

On Application 2.50 31175 L 31428
One ormore subsequent Calls as determined by our Board at tts sole discretion, from time to time 7.50 953525 A Q4lI%
Total ; 1247.00)/  1,257.00

*For further details on Payment Schedule, see “Tenns of the Issue™ on page 272 of the Letter of Offer,

Amount to be paid at time of application Amount to be paid later

https://investor.sebi.gov.in
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Sample Rights Issue Application Form (2/4) SEBI

1. NAME AND CONTACT DETAILS OF APPLICANT
[ Name of SoleFirstapplicant |~ T~ 7= " T T= T J- - TT"TTZ T I J- T 7

|
[Nameof Secondppticant | | | | | | | | [ | [ | | | [ [ [ ] || ] |

[Nameof Thirdappticant | | | | | | | [ | [ | [ | [ | | | | | | | | |

IndianAddress: |- =~ -~ T T T T T s s sE s s EEEEEEEEEEEEEEEEEEEEEEEEEE—

ST Sl sl e e i e o el s Rl e R el o Al sl o e e e e s el
|Teleph0neM0bileNo. [= =r - F =| = F =|= =|= ﬁ" = [:

2. PERMANENT ACCOUNT NUMBER (PAN)

Sole/First Applicant | [
1

| Second Applicant II | | | | | | | | | | I

11
]
i
i
|
l
11|
T
]
1|
N
I
B
mil
]
L
il
I
l
11|
1y
]

| Third Applicant | | | |

~ ()
3. TYPE OF APPLICANTS (Please tick ) ( E]’Remdent E] Non-Resident
Note: Non-resident Applicants applying on non-repatriction basis shauld select “Resideit”. ( - ( ~,
4. DEPOSITORY ACCOUNT DETAILS : please provide your DP ID and Client ID (Please tick v for NSDL or CDSL) :H_’NSDL ' -] cpsL

Note: Allotment of Rights Equity Shares shall be made in dematerialized form only.

https://investor.sebi.gov.in
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Sample Rights Issue Application Form (3/4) S*'-_'al

5. APPLICATION DETAILS
Rights Equity Shares (Including additional Rights Equity Shares) applied for [I ]

Total amount payable on application at ¥ 314.25 per Rights Equity Share] Il |=[1 | x¥ 314.25
(T in Figures)  in Words)

6. PAYMENT DETAILS [IN CAPITAL LETTERS]
Amount blocked (T in figures) : |—————--- 1 [ Finwords) = = = = = = = = — — == —— - - I

ASRBA RANK Account No.

Name of ASBA Bank Account Holder: | |

SCSB Nameand Address: | I

II:"We anthorise the SCSB to block the amount specified ahove as part of the ASBA process. I/ We confirm that I/ we are making the payment towards myfour 1
Application through my/ our bank account only and not using any third party bank account for making such payment. Further, Ifwe confirm that the ASBA |
| Account is held in my/our own name. I
[

[

[

| I/We understand that on Application, Investors wll have to pay T 314.25 per Rights Equity Share, which constitutes 25% of the Issue Price and the balance
IT 942.75 per Rights Equity Share, which constitutes 75% ofthe Issue Price, will have tobe paid, on one or more Call(s), as determined the Board of Directors

j of the Company at its sole discretion. Further, Ifwe understand that Rights Equity Shares inrespect of which the Calls payable remain unpaid may be forfeited,
et any time after the due date for payment of the balance amount due 1n accordance wath the Companies Act, 2013 and the Articles of Association.

I SolefFirst Account Holder Second Joint Account Holder Third Joint Account Holder :
Note: Signature(s) as per the specimen recorded wath the SCSB. In case ofjoint shareholders, all the joint shareholders must sign in the same sequence asper |

| spemmen recorded with the SCSB.

https.//mvestor.sebl.qov.ln
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Sample Rights Issue Application Form (4/4) S‘:-al

7.  SIGNATURE OF APPLICANT(S)
I[fWe hereby confirm that Ifwe have read, understood and accept the terms and conditions ofthis Application Form, Rights Entitlement Letter, Abndged Letter
of Offer and Letter of Offer. L'we hereby confimm that [fwe have read the Instructions for filling up this Application Form given overleaf I'We understand that
in case of Allotment of Rights Equity Shares to mefus, my/our beneficiary account as mentioned in this Application Form would get credited to the extent of
allotted Rights Equity Shares.

ACKNOWLEDGEMENT SLIP FOR APPLICANT = I
Receved from :—_r_—_—_'_—_—__—_—_':—_—_“_—_—_'.'.—_—_ et Sy Ryl | : APPLICATION FORMNO. |
PAN R R e A A A R R R I
DP ID and Client ID | Collecting SCSB’s Sign & Seal |
Amount blocked@ infiguresy '~ = = 7 T T 7 | | Bank & - T T T T T T T T T I
Emm———- =|Branch | TT T """ —-—==—==—==-= ~ e - - - ——— I
ASBA Account No. :;:.F:|::|: == :I::: = :::|::|::|‘:;: Date ke — = = = = — — .
Tel. / Mobile No. e e e e e — = | Email Id: e e el

https://investor.sebi.gov.in
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Sample Abridged Letter of Offer (ALOF) SEQI
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Sample Rights Entitlement Letter

ENTITLEMENT LETTER FOR EICHTS ISSTUE

[Date]

DF IT} — Chent ID / Folio No.:
SoleFirst Holder INamme:
Jomt Holder 1:

Jomt Holder 2:

Joimt Holder 3:

Address:

Dear Shareholder,

| [5ubject Line including Iszue Details -] |

Whith reference to above, please find below the details of Equnty Shares held by vou as on Record Date, Lo, [Date] along wath vour
Eight= Enttlements for mformaation:

Number of BEights Entitlemnents
{Befer Mote I below)

Number of Equity Share: held by vou on Record Date

Tou are requested to take note of the followme mportant schedule and details n relation to the Rights Issue:

— ——— —_—————— ] — =
Liast date for On Markei Renunciation of Eighis Entrilenyenis*

Izsme Clozing Diade

* Eligible Equity Shareholders are requested ro ensure that renunciation througheffemarkermransfer Brcempieted irmsieh e-mmnmer =— ]
thar the Righrs Enntlemenis are credired to the demar account of the Remouncees on or prier to the Issue Closing Dare.

https://investor.sebi.gov.in
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Electronic Rights Entitlements (REs) Sial

Credit of
Rights
Entitlements
(RESs)

A separate ISIN is created for REs.
Demat form only.

REs credited to the demat account of the shareholders as on
Record Date, before the issue opening date.

May be credited to demat suspense escrow account in certain
cases such as shares held in physical form, shares under litigation,
frozen demat account, details of demat account not available, etc.

How to check
your REs?

Rights Entitlement Letter sent to the shareholders.

On the website of Registrar (by keying in details like Folio Number/
DP ID-Client ID, PAN, etc.).

Receipt of credit message from NSDL/ CDSL on credit of REs.

Demat statement from depository participant showing credit of REs.

https://investor.sebi.gov.in
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What to do with Rights Entitlements? s:al
— Options available —

Apply for a part of ApptI%]/ efolgia rﬁ)tgrt &
Apply to full extent the Rights Entitlem egnt and
of Rights Entitlement (without renounce the other
Entitlement renouncing the

part of the Rights

other part) Entitlement

Apply for the full
extent of the Rights Renounce the
Entitlement and Rights Entitlement
apply for additional in full
Rights securities *

*Shares will be allotted if the Rights Issue is under-subscribed
FAQOs on Rights Entitlements

« SEBI FAQs Price paid to purchase REs on market is not
 BSE FAQs connected to amount paid in Rights issue
* NSE FAQs subscription! They are independent of each other.

https://investor.sebi.gov.in



https://www.sebi.gov.in/sebi_data/faqfiles/sep-2020/1599631603070.pdf
https://www.bseindia.com/downloads1/FAQs_on_Rights_Entilement_Trading.pdf
https://www.nseindia.com/trade/members-faqs-rights-entitlement-trading
https://investor.sebi.gov.in/

How to trade in Rights

Entitlements?

Buy/ sell on the floor of the Stock Buy/ sell using Delivery Instruction Slips
Exchanges through a Stock Broker (DIS)
« T + 2 settlement (T refers to the date of trading) - Trade to be effected off-market

» Trade for trade (No short selling allowed) between buyer and seller

« Off-market transfer to be completed in

 Trading commences along with the opening such a manner that the REs are

of the Issue )
credited to the demat account of the
» Closes 4 working days prior to the closure Renouncees on or prior to the Issue
of the Issue Closing Date

» Trading in normal market hours

REs which are neither renounced nor subscribed, on or before the Issue Closing

Date will lapse and shall be extinguished after the Issue Closing Date.

https://investor.sebi.gov.in m
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Overview of Rights Issue Application Process S':'

How to Apply in a Rights Issue?

Apply Through Registrar’s Web based
Portal (R-WAP)*

Apply Through ASBA

« Application money remains in Applicant’s bank account till * Application money gets debited from Applicant’s bank
allotment account
« List of SCSBs available at: * Please note that the R-WAP procedure may vary;

Investors are requested to check the LOF and

) . . . . " .
https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecogni Application Form of the relevant Rights Issue

sedEpi=yes&intmld=34 |

-
Physical ASBA Online ASBA + Special online application facility created by the Registrar
to the Issue
« Application Form to be « Online/ electronic application * Applicants to Log into Registrar's web based portal
printed, filled-in and through using the website of (details will be available in LOF and Application Form)
submitted to the Designated the SCSBs (if made available * Submit online form using R-WAP and make payment
Branches of the SCSBs by such SCSB) through net banking or UPI (as applicable)
_ _ . o * Online acknowledgment upon successful completion
) 'srp"c; nts Cin all_so t§ubrtn|tt;1 ) Cf?eck with 3|(ourfS(;|$B flf It * May only be available for Resident Investors (check LOF/
ain Paper Application to the offers an online faci ity for Application Form doe further details)
Designated Branches of the making application in a
SCSB Rights Issue *Currently available only for Rights Issues

opening on or before December 31, 2020

Investors can make payment only using bank account held in their own name - Third-party payments would not be accepted

An application cannot be made by cash/ cheque

https://investor.sebi.gov.in
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Participation in Rights Issue s:al
by Shareholders holding Physical Shares -

Credit of REs for Q Credited to a separate Escrow Demat Account before the
Physical Shareholders opening of the issue

Additional facility for Physical Shareholders who cannot
open a demat account before to 2 Working Days prior to
Issue Closing Date

Physical Shareholder can open a demat account before 2
Working Days prior to issue closing date

N

-

Application can be made through R-WAP specifying the
folio no. and other details during the issue period
(Physical Shareholders will be ineligible to renounce RES)

Furnish the relevant details” to the Company or Registrar no
later than 2 Working Days prior to issue closing date

et :
REs transferred to the demat account latest by 1 Working : | Allotted securities will be kept in a suspense demat
Day prior to issue closing date : | account maintained by the Company
Appllcgtlop can be made on or prior tp the issue closing date Post Allotment
— Application will be considered only if REs are in the demat
account furnished : | Physical . Get credit of
. | shareholder Submit relevant Rights
details"to Company R
to Open o [RE e T securities in
demat specified timeframe the demat
account P account

*Currently available only for Rights Issues opening

on or before December 31, 2020

°
* Name(s), Indian address, email address, contact details and details of demat account along with copy of self attested PAN and self-attested client master sheet

https://investor.sebi.gov.in
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Plain Paper Application Sial

» Option to make an application on Plain Paper.

» Application to be submitted to SCSB before issue closing, for blocking of
application money in Applicant’s bank account with the said SCSB.

» REs cannot be renounced.
» Details to be provided in Plain Paper Application:
- Name of Issuer Company

- Name and address of shareholder including joint holders (in same order & as
per specimen recorded with issuer/ depository)

- Registered Folio No./ DP and Client ID No

- No. of shares held as on Record Date and allotment option selected (only
demat form)

- No. of rights securities entitled to and applied for within entitlement;

https://investor.sebi.gov.in
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Plain Paper Application Sial

- No. of additional rights securities applied for, if any;

- Total no. of rights securities applied

- Details of the ASBA Bank Account and authority to SCSB to block equivalent
amount

- In case of NRI shareholders making application with Indian address, details of
NRE/ FCNR/ NRO Account maintained with the SCSB

- PAN of shareholder (including each joint holder), except for applications on behalf
of the Central or State Government, the residents of Sikkim and the officials
appointed by the courts

- Signature of the shareholder (in case of joint holders, to appear in the same
sequence and order as they appear in the records of the SCSB)

- Copies of any approvals required to make application

» One of the risks of making an application on Plain paper is that application may
get delayed / lost in transit.

https://investor.sebi.gov.in E
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Application through ASBA Mechanism Si

Application through ASBA
can be made through Online or Physical process

Physical ASBA

Online ASBA

Print the Application Form/ use Plain Paper
Application;
Fill-in the necessary details including ASBA
Bank Account details

Check with your SCSB if it offers an online
facility for making application in a Rights Issue

\ 4

\ 4

Submit the Application Form at designated
branch of SCSB*

Login to the banking website of the SCSB

\ 4

\ 4

Obtain acknowledgment slip from the SCSB

Open the application page and fill-in the
necessary details and submit the bid;
Online Acknowledgement is generated

v

\ 4

SCSB submits bid to Stock Exchange and
blocks ASBA Bank Account

SCSB submits bid to Stock Exchange and
blocks ASBA Bank Account

» The list of banks and branch details for the ASBA process is provided on the website of SEBI at
https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmid=34/

https://investor.sebi.gov.in
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lllustration of Online ASBA: S—
- Application through Internet Banking (1/2)

10 in, go to Investment Tab
gn, g
M AONTS MBS SORACES m( and select Rights Issue and
Click on Apply for Rights
Vi i Ay e e Issue in the next screen
Savings 0100300012 :‘::::: [ |
) Crogt Caeds ‘ ‘

> A Loas
) ldl Depoam
L TN '

Sel I —

elect re eva_n_t 2
Issuer and Initiate

Payment E .

Illustration only. Please contact your SCSB for the details on online ASBA facility for Rights Issue, if any, provided by it.

https://investor.sebi.gov.in
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lllustration of Online ASBA:
Application through Internet Banking (2/2)

-

A it
1 (@ Enter Details ccounts

wyportal/rBanking/axisprioritybanking/axis.feba.prt.investments/axis.feba.prt.IPOHR/lut/p/a1/IZ)JBb4JAEIV_iwcvirqzudD’

investor Datalls ¢

a
-

NSDL IN304205

- ADRF [l M A

PO Detalls

RELIANCE 1

SUE!
10.00 314325 31425
€31435 20 May ‘20

Acsount

Investor Catsgory Select -

Frocsed >

Flease sslsct Investar Catapory a8 Ril(Indivicuais appiying upto 2 Iskna and
InaividusiaiUIFs, inusts stc spplying for = Aa 2 lakhs) for appiying In & rights Issue

@@

@ Gid Detais
o

Confirmation

Click proceed to
submit the bid.
Thereafter, confirm
details and complete
the application

Read the Instructions,
fill in necessary details

.co.infwps/myportal/rBanking/axisprioritybanking/axis.feba.prt.investments/axis.feba.prt.IPOHR/lut/p/a1/IZ)BcdlwEIV_iwcvzmg2BBB6C1UUB)

@ Enter Details

1 @

Bid Details

IPO Details

£31425
Insert Bid Details
Bid No. Multiple Of Bid Lot Bid Price.
1 Cuteff rice z
2 Cutcf Price z
3 Cutoff Frice T

select Cut OFF
il amount

1) In case. your bid amount is grester than R 2 lskhs
button, please select the BID PRICE TEXT button and

3) Please note that the IPO Application is available til 3 pm IST on the last day of the
IPO offer period.

3) You hereby confirm that you are an & 2 are entitied to

apply o Rights Issue 2s per Letter of

ting shareholder b

Confirmation

Accounts

Accounts Avallsble Balance

T

el Loans
bl Deposit

https://investor.sebi.gov.in
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Rights Issue Application through R-WAP SEal

Visit Registrar’s Web based portal and go to R-WAP -> Apply for Rights Issue

) 4

Confirm details and complete necessary verification procedures (including through OTPS)

\ 4

Select payment option (Through Internet banking/ UPI) and proceed for payment

\ 4

Complete payment

\ 4

Generate reference number for application

» Please note that the R-WAP procedure may vary;

» Investors are requested to check with LOF and Application Form for their Rights Issue

https://investor.sebi.gov.in m



https://investor.sebi.gov.in/

Applying through R-WAP: Confirm Detalls and

V_erification

CONFIRMATION DETAILS

Q Please enter the required detail to proceed
Select if you are

Enter DPID Client ID *{Electronic) (#)

er as on Record Date and undertake to hold RE till issue closing date

resident of Sikkim or Exempted from abtaining a PAM.

cccccc

e Enter Email address
and mobile number
and generate OTP

* Enter OTP and
complete verification

EMAIL OR MOBILE VERIFICATION

S=3|

* Enter DP ID-Client ID,
and PAN

Enter Email ID

Enter OTP*

RESEND OTP

VALIDATE OTP

https://investor.sebi.gov.in
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Applying through R-WAP: Application S£3|

Fill in the necessary details in the required fields
No of shares to apply
Bank Details — Net Banking or UPI

DEMAT ACCOUNT - il

SHAREHOLDERS INFO

additional shares that you intend to invest 314 25/-) per Rig_h'.s Equity Share

YOUR BANK PARTICULARS AS PER THE RECOCRDS

CHANGE BANK DETARS

aA——
TS O

https://investor.sebi.gov.in



https://investor.sebi.gov.in/

Application

through R-WAP Payment

S=3|

> =

kfintech.com/apply/apply3.as|

SELUUhIMOWIZATFzeBhhBY 7N 5% 2186 =66DUcxQ%2b1 2HXX%21YXLps9B25%2fOmHZhriY&m =SFvhewx%

ghtslssue X @ Apply for Reliancee RightsIssue X |+

* Click on “Proceed to payment”,

* You will be taken on your bank page/
UPI Application to make payment

* Once payment is completed, a
reference no for your application will
be generated

* If you choose to pay through UPI,
necessary bank account details need
to be entered

Bank Name
Bank Account Number
Paymant Mode
Shares Applied

Payment Amount (Rs.)

Click on “Proceed to
payment”,

You will be taken on your
bank page/ UPI Application to
make payment

Once payment is completed,
a reference no for your
application will be generated

rights.kfintech.com/apply/apply3.aspx?f=1fiQRx2ISZYVdtewnRIkzcBhhBV7 N5%2f&e =ILBETkrOMPw1t18w2YIVxUIWh%2Zb6R8VL SGTGYWSkuP5Q%3d&im

Proceed to Payment 3

31425.00

Close.

https://investor.sebi.gov.in
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\ S—
Checking Allotment Status and Grievance Mechanism Szal

» Status of allotment/ refund related to Rights Issue application -
- Informed to investors by SMS/email/ letter.

- May be checked by visiting “Investor Services” section on the
website of the Registrar to an issue and Share Transfer Agents
(RTA).

> Issue with regard to Non-allotment of shares / Refund etc. -

- Contact RTA immediately.

https://investor.sebi.gov.in
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Checking Allotment Status and Grievance Mechanism SEI

» Contact Details of RTA:
- Provided in Letter of Offer of Rights Issue
- Avalilable on SEBI Website at:

https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi
=yes&intmld=10

» Non-Satisfactory Resolution by RTA -> File a complaint against
RTA SEBI on:

SEBI SCORES (https://scores.sebi.gov.in/).
SMART ODR (https://smartodr.in/)

https://investor.sebi.gov.in
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_IIIustration for Allotment Status (Email) Sial

From: <bse.ibbs{@bseindia.in>

Date: Fr1, Dec 27, 2019 at 7:03 PM

Subject: Allocation Details of IPO - PRI
o -

Dear Investor.

Please note that your Application No. 2400024056424483 _ had been submitted on iBBS (intemet Based Book Building

platform of BSE), The allotment details are as follows:

E-)ty Price  |Allotment Qty Allotment Price
56430184 168.0000 |178.0000 84 178

Investors are requested to contact the RTA/Company for more details about allotment.
Regards,

BSETeam.

This 1s Autogenerated mail.

Click here to unsubscribe

» Promoter can subscribe to entire lot of shares.

» No minimum subscription.

https://investor.sebi.gov.in
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lllustration for Allotment Status (RTA Website) S‘:-al

Please select company:

@ PAN O App. No. O DP/Client ID

Enter PAN

Enter Capticha 7 02 O CJ

Submit

https://investor.sebi.gov.in
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lllustration for Allotment Status (Bank/ Stock Broker

S=3|

Website)

IPO/RIGHTS ISSUE ORDER BOOK c@
FromDate: 01/01/2020 | it ToDate: 16/08/2020 |[imig Status: | Al . m
Trans.Date  Trans. ID Name Issue  Application Amt Payment Bids Cut Qty Price  Value Shares Tax

----------------------- Type No. payable / Mode off in Rs. Alloted  Savin
s [@CQIVADI@ | s price
Trans. PAN
Type Status Verification
Status
Normal Bid1 ~ & 13| 31425 408525
12283796 Allocation I I
25/05/2020 | seesmsmssnsnin RIGHTS | teumemssarsrusy .
09:40-46 RIGHTS ISSUE 4085.25 Bid2 L. =1 D 0.00 0.p0— -; 13
Original ISSUE : Executed Verification '
Successful = Bid3 0 o000 obo—!

https://investor.sebi.gov.in
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‘SEBI Investor Certification Exam

P— National Institute of
S- 3 AT ufRyfay i fafmg i l\' IS ‘ ' ‘ i oinld)

Securities and Exchange Board of India 3 Capmcity Building Initiatve of SEBI

TEST YOUR KNOWLEDGE WITH ’* P —
- ertricate

SEBI-Investor
Certification Exam

The registration process is easy just use your Aadhaar and OTP. Don't
miss this opportunity to test your financial skills and stay ahead

Benefits: FREE ONLINE CERTIFICATION EXAM

Test your knowledge of securities Markets and - To test your Knowledge about securities market
investment.

* Free Study Material

REGISTRATION

Test yor knowledge about investment process and
</>

i Ossociated risks
No Exam Fee

Test your attitude and behaviour towards Investment t i SCAN TO VISIT

S:gl ﬁﬁaﬁﬁﬁm :-l. ™| SEBI Investor Website

)
Er d Https://Investor.Sebi.Gov.In

Har Investor Ki Taagat L o
@ +91 8080806476 certification@nism.ac.in qat (O

https://investor.sebi.gov.in
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SEBI Saathi App

S=3 & Aaas T arsma
3

Har Investor Ki Taaqat

uNLock THE WEALTH oF KNOWLEDGE witH Saagthi App

® User-friendly interface with comprehensive tools aimed S=3|
at simplifying complex financial concepts.
plifying d g Saatthi ’
Resources and Educational Videos designed to

) ) Investor Education
Increase investor awareness.

Unbiased, Objective and Trusted Source of Investment
Awareness

Reliable and essential insights into the securities
market.

\.“O Lets Understand :Money
% Matters

Vital for young investors, who are at the
beginning of their financial journey

Understand about money related
matters

Investment : Avenue to Grow
Your Money

Guide on investments and asset
class

ies Market Inv
Lets Learn

O
Access a range of Financial Tools and Calculators,
2]

Do your Financial Health Check-up,

l'/ Know how to invest in securities
Y7 market

Emprower youmeé[ in the world of investing

https://investor.sebi.gov.in
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New SEBI Investor Website SE&I

Har Investor Ki Taaqat

) W—
5:3 Al https://investor.sebi.gov.in

Dive into Money Matters to grasp unLock THE WEALTH oF KNOWLEDGE
Personal Finance concepts. AT THE SEBI INVESTOR WEBSITE

Emprower youryeé[ in the world of investing

Educational Resources, related to
. . . .y s - o ‘s - " 07.
investments , including securities e ey ——

market SZ3Y N IELAIT iR i TO VISIT THE SEBI
ABOUT LY PERSONAL FIRANCE & WVES TVENT PRANCIAL CALCLATORS CHICK YOUR PIRANCIAL HEAL T INVESTOR WEBS|1.E'
A e SCAN THE QR CODE
Access a range of Financial Tools and [ é*--.é } ’ ‘ ( ) l
Calculators. o - w—

Evaluate your Financial Health with
the easy check.

Join on a journey of informed decision-making and
confident participation in the securities market.

—_—

https://investor.sebi.gov.in
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Thank You

https://investor.se

bi.gov.in
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